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FINAL ORDER No. 50182/2019 
 

PER: RACHNA GUPTA 

   
 A Misc. Application seeking withdrawal of the appeal has 

been filed due to the enhanced monetary limit prescribed for 

litigation.  Perusal of the record shows that the amount 

involved in the present appeal is Rs.7,00,000/-  which is less 

than 20.00 Lakhs.  As per C.B.I.T.C. Instructions F. 

No.390/MISC./116/2017-JC, dated 11-7-2018, the appeal is 

not maintainable due to the monetary limit. The relevant 

portion of the Circular (Instruction) is extracted below:- 

“In exercise of the powers conferred by Section 35R of the Central 

Excise Act, 1944 made applicable to Service Tax vide Section 83 of the 

Finance Act, 1944, the Central Board of Indirect Taxes and Customs 

fixes the following monetary limits below which appeal shall not be filed 

in the CESTAT, High Courts  and Supreme Court: 

S. No. Appellate Forum Monetary Limit 

1.       CESTAT Rs. 20,00,000/- 

2.       High Courts Rs. 50,00,000/- 

3.       Supreme Court Rs. 1,00,00,000/- 
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2. Keeping in view the above Instruction and that no 

substantial question of law is to be adjudicated, the request for 

withdrawal is hereby allowed.  The Misc. Application is allowed 

and the appeal stands accordingly dismissed as withdrawn.    

[Dictated and pronounced in the open Court] 
 

 
                                                         (RACHNA GUPTA) 
                                                         MEMBER (JUDICIAL) 
D.J. 

 
 
 


